IN THE CENTRAL ADMINISTRAIIVE TRIBUNAL : HYDERABA BENCH

AT HYDERABAD

0.A.Ne37/96 | Date ef Order:
BETWEEN: |

G.Nageswara Rae : .. d®plicant.
AND

1, The Secretary te the Gevty -ef
In€ia, Dept, of Wemen and Child
Welfare Dept., Min. ef Human
Resesurces Develesment, Sastry Bhavan,
New Delhi, o B

2, The Directer (Administratien) Dest.
of Wemen and Child welfsre, Ministry

@E£ref Human Reseurces, Develepment, Sastry
Bhavan, New Delhi.

3, The Gevernment ef Andhra Pradesh, fe.
By its Secretary, Agriculture anéd Ce-
Operatien, Secretariat, Hyederabdd. .+ Respen

1.8,96

qents.

Ceunsel fer the Applicant T e Mr.ﬁ%\le nkateswsra Raem
Ceunse]l fer the Respondents .. Mr.K.Bhaskara Rae
CORAM:

HON'BLE SHRI R,RANGARAJAN : MEMBER (ADMN.)

JUDGEMENT

X Oral erder as per Hen'sle Shri R.Rangarajan,Memper {(Admn.) [

ko)

Heard Sri K.Venkateswara Rae, learned ceun
the applicant and Sti K.Bhaskara Rae, learned sta

for the respendents.

2. This OA is filed sraying fer a d=claratien
his service frem 12,.3.57 te 24.2.%0) in IARI and f
te 4,7.62 under the State Gevernment ef A.P, ane
te 14.3.66 under C,F.T.R.I. fer purpese of pensi
including leave encashment &S was den= in the cag
Sri K.S.Rae in terms ef letter Ne.A-1/9011/12/82-

dated 22.11,94 issued by department ef Wemen and

se]l fer

nding ceunsel

te ceunt
rem 25.2.60

frem 1.6.63
nary e=nefits

= of en=
E.I./CNT/NA,

Child

£lf”‘..2




Ministry ef Human Reseurces Develepment and fer a clensequential
payment eof é&ifference in pensien, commutatien, DCRG and

ether attenadaat »=nefits,

2. The spplicant has filed a representatien requesting

fer the abeve relief By his representatien dated 25,2,95 (a=1).

It is new stated by the learned standing ceunsel fLr the

respendents that he was instructed te state that the repre-

sentatien is under censideratien and he will ke re#lied

e o T

Lroview ofF R Ehoom oRE
e R

suitably in shertly.

3. In view ef the akeve the learned ceunsel fgr the
respendents submits that the OA may lbe disposed o directing
the respendents te dispese of the regresentatien within a
peried of 3 menths frem the date ef receipt of a cepy of this
eréer, He further sukbmits that in case the aeplicent is geing
te Be aggrieved By the reply te be given he may file a fresh

OA.unéder the relevant seétion of the AT Act,

4, The learneé ceunsel fer the applicant sukmits that this
02 may e dispesed of en the abeve lines but the directien

may e given te issee & reply within 2 menths,

5. In view of the abeve submissien the fellewing directien

is given:-

R-1 sheuld dispese ef the.representaticﬁ of| the ggplicant
dated 25,2,95 (A-1) iﬁ accerdance whth the law within a peried
of 75 days frem the date of receipt of a cepy eff this erder.
Zha- Eiherty is given\to the applicant te appreach the preper
ferum in case he igaggdfktbed by the resly te be given by R-1,
6. . The QA is erderedé gccerdingly. Ne cests,

gaff””'ﬂf:;:_
JN— :

{ R.RANGARAJAN )
MembeF (Admn, )

Dated: 1st August, 1996 [
( Dictated in Open Ceurt ) /?‘H’ﬂn; |
—
 C#fe-
s DR -G




vedee

0.A.NO.,737/96

Copy to:

1.

24

3.

5.

B
7

The Secretary to the Gout. of India,
Dept. of Woman and Child Welfare Dept.,
Min. of Human Resources Cevelapment,
Sastry Bhawvan, New Dslhi. :

The Director,({Admn.) Dept.gf Wemen and
Child Welfars, Min. ofHuman Resources,
Dewvslopment, Sasiry Bhawvan, New Delhi.

The Secretary, Agriculture and Caoperation,
Secretariat, Hyderabad,

One copy to Mr.K.'enkateswar Ras, Advocate,
CAT, Hyderabad,

Sne copy to Mr.K.Bhaskara Rao, Addl.CGSC,CAT,Hyders

Cne copy to Library,CAT,Hyderabad,

One duplicate copy.

YLKR

had,
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